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including from Punjab and Haryana 
and other States, we reverted back 
to the same condition that was fixed 
for last year and moisture content of 
up to 20 per cent was also allowed 
and after that there have been no 
complal.nts.J 
Alternative Accommodation for the 

Uprooted persoDB in Delhi 
•86. SHRI ATAL BIHAR! VAJ-

PAYEE: Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether it is a fact that about 
50,000 "jhuggis" were allowed to be 
built in Raghubir Nagar, Bapu Dham, 
Gobindpuri, Kalkaji and Minto Road 
areas in Delhi and then they were 
later pulled down, without providing 
alternate shelter to about 2 lakh 
people; and 

(b) if so, the officers found guilty; 
action taken against them and steps 
being taken to provide alternate 
shelter to the uprooted persons? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN 
ARIF): (a) No, Sir. The Delh'1 Deve-
lopment Authority has reported that 
only recent attempts to squat on lands 
in Raghubir Nagar and Bapu Dham 
areas were foiled by timely action. 

(b) Does not arise. 
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WRITTEN ANSWERS TO QUESTIONS 

D.D.A's BUDCO AND Self-flaanclu 
Scheme 

'*83. PROF. AJIT KU~fAR MEHTA: 
Will the M'1nister of WORKS AND 
HOUSING be pleased to state: 

(a) whether it is a fact that DDA•s 
HUDCO scheme under which persons 
were registered more than a year 
ago is still a non-starter and the pace 
of the construction of flats under the 
Self-financing Scheme is dismal and 
in most cases it is not possible for the 

Authority to make allotment within 
three years; 

(b) whether it is also a fact that the 
DDA has taken up certain .schemu 
which are primarily not its responsi-
bility; 

(c) if so, the particulars Qf such 
schemes taken up by the DDA; and 

(d) the reasons for taking up these 
schemes at the expense of the housing 
schemes for various income groups? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) No, Sir. Under the 
Registration Scheme of the new pat-
tern 1979, the DDA have already an-
nounced the release of over 1500 flats 
and another about 10,000 are under 
different stages of construction. 
Under the three Self Financing sche-
mes of the DDA, 3,386 flats have al-
ready been allotted and another 1,642 
have been announced for release. 

(b) No, Sir. 

(c) and (d) Does not atise. 

Supply of Wheat to TamU Nadu 

*87. SHRI K. T. KOSALRAM: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) the steps being taken by Gov-
ernment for regular monthly supply 
of required quantity of wheat to 
Tamil Nadu so that the roller-ftoor 
mills are not allowed to close down 
frequently for want of wheat; and 

(b) the quantum of demand and 
supply of wheat for Tamil Nadu dur-
ing the past six months? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI 
BIRENDRA SINGH RAO): (a) The 
Food Corporation of India are holding 
adequate stocks of wheat for supply 
to the Roller Flour Mills against al-

lotments; 




